S M.A. No. 62/464/2021
in
T.A. No. 62/2278/2020

CENTRAL ADMINISTRATIVE TRIBUNAL
JAMMU BENCH, JAMMU

Hearing through video conferencing

M.A. No. 62/464/2021
in
T.A. No. 62/2278/2020

This the 12th day of March, 2021

HON’BLE MR. RAKESH SAGAR JAIN, MEMBER (J)
HON’BLE MR. ANAND MATHUR, MEMBER (A)

Fayaz Ahmad Khan, Age 28 years, S/o Mohammad Hanief Khan, R/o Utlersoo
Anannat, Kashmir
........................ Applicant

(Advocate:- Mr. Mohd Arif)
Versus

1. State of Jammu and Kashmir through Commissioner Secretary Education
Department Civil Secretariat Srinagar.

2. Director School Education Kashmir, Srinagar.

3. Chairman Service Selection Board, Barzulla, Srinagar.

4. Chief Education office, Anantnag.

5. Shaista Shabir, D/o Shabir Hussain Khan, R/o Qasba Baghat Qazi Bagh,
Anantnag Kashmir.

6. Rafaqat Ahmad Khatana, S/o Bashir Ahmad Khatanna R/o Keharpora Anantnag,
Kashmir,

7. Mukthar Ahmad S/o Ab. Gani Bhat, R/o Sundbrari Nala Anantnag, Kashmir.

8. Belal Ahmad Bhat, S/o Mohammad Abdullah Bhat, R/o Nolasund Brarikerna
Anantnag, Kashmir.
................... Respondents
(Advocate: Mr. Amit Gupta, 1d. A.A.G)

ORDER
[ORAL]
(Delivered by Hon’ble Mr. Rakesh Sagar Jain, Member-J)
Learned counsel for the applicant has filed M.A. No. 62/464/2021 seeking

direction to JKSSB to recommend his name to Director, School Education, Srinagar to

appoint him as Urdu Teacher in District Anantnag, Kashmir.
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2. In view of the limited prayer of the applicant, the T.A. is disposed of with
direction to respondent no. 3 to consider recommending the name of the applicant to
Director School Education, Srinagar for appointment as Urdu Teacher in District
Anantnag, Kashmir provided he fulfils the qualification and eligibility criteria laid down
for such appointments and in accordance with rules and regulations governing the same

within a period of two months from the date of receipt of certified copy of this order. It is

clarified that we have said nothing on the merits of the case and the respondents would be

at liberty to decide the case in accordance with law.

3. There shall be no orders as to cost.
(ANAND MATHUR) (RAKESH SAGAR JAIN)
MEMBER (A) MEMBER (J)

Arun



